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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAL BENCH

NOe OsAe 253 of 19970

Dated the Llj“ixnay of September, 2001,

C ORAMS: 1. The Hon'ble Mr,S.L,Jain, Member (J).

2 The Hon'ble Mr,S.K Agrawal, Member (A).

Laxman Ramabhal Solanki,
Laboratory Assistant,
Govt. Higher Secondary School.

DIU - 362 520,

ese App licant

(By shri I.J.Nalk, advocate)

1.

24

3.

4,

(By shri R.K.shetty, advocate)

AND

The Administrator of U.,T. of
Daman and Diu,

Administrator's Secretariat,
Fort Area, Moti Daman - 396 220.

The Director of Education,
Administration of Diaman and Diu,
Collectorate, Fort Area,

F.Ou Moti Taman - 396 220.

Union of India through the
Secretary, Ministry of Home Affairs,
Central Secretariat,

North Block, New Delhi,

The Collector,
Diu District,
PoOo :t DIU - 362 5200

ese Respondents

ORDER

( Per Hon'ble Mr,S.L.Jain, Member (J) )

None is present for the gpplicant. Mr.R.K,Shetty

is present for the respondents,

2,

K

This is an application u/s 19 of the A,T.Act, 1985,
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seeking the following reliefs

(a) A direction upon the respondents to extend to the
applicant the same higher pay scale of Rs¢1200~2040/-, which is
being paid to shri A.V.Vaishya, who ig alsoc holding the post of
Laboratory Assigtant and discharging the same duties and
responsibilities in the same type of educational ingtitutions of
the same Administration,

{B) A declaration to the effect that the lower pay
scale of Rs.975-1540/- being giver to the applicant is arbitrary,
discriminatory and violative of Article 14 of the Constitution
of India.

(C) A direction upon the respondents to remové the
anomaly in the pay scale of Laboratory Assistants serving in
the educational institutions of the Administration of Daman and
Biu.

(D) A direction upon the respondents to refix the
pay scale of the applicant and calculate the arrears and pay
the said amount to the gpplicant with interest.

(E) Any further relief or reliefs as the circumstances
of the case require and the same be granted to the applicant.

(F) an order upon the respondents to pay the applicant
costs andincidentals to the original application,

3. Cn a perusal of para 1 of the Q,A., we find that the
application is against the inaction of the regpondents to extend
the applicant the pay scale of BRsa1200-2040/- in the post of
Laboratory Assistant as allowed to shri A.V.Vaishya, holding the
same post in the same type of Educational Institutions under the

Administration of Daman and Diu.
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4, Fara 6 of the O.A. is to the effect that the gpplicant
has made a representation dated 10.7.1996 (annexure ‘a/4'), but
even after a lspse of six months, the regpondents have failed to
take action.

S5 Reply to the same can be found in para 16 of the
written statement énd the reply is that the saild contentions

are subgtantially correct. |

6. Thug it is a fact that even after the applicant'g
representation, the regpondents falled to congsider the same
within a period of 6 monthg or even thereafter.

Te On a query made by us tc the ld.counsel for the
respondents regarding the latest position, the ld.counsel has
gtated that the representatien is yet to be digposed of.

8. The respondents are bound to decide the representation
dated 10.7.1996 submitted by the applicant and in case of inaction,
the only relief which can be provided to the applicant is to
order the regrondents to decide the representation gsubmitted by
the applicant,

9. In the result, the O.A. is allowed. The respondents
are directed to decide the representation of the gpplicant
dated 10.7.1996 (annexure 'a/4'), within a period of 3 months

from this date, with a copy to the applicant,

10. No oréder as to costs,

T Pl

( S.KsAgrawal ) ( SeLeJain )
Member (A) - Member (J)
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